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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, SITTING AT NEW DELHI

ORIGINAL APPLICATION NO. 456 OF 2023

IN THE MATTER OF:
RAM RANG SHUKLA ..APPLICANT
VERSUS
STATE OF UPAND ORS. ... RESPONDENTS
AFFIDAVIT
SR. |PARTICULARS PG. NO.
NO.

1.

Additional  affidavit on  behalf
Respondent No. 04.

2. | ANNEXURE A-01
A true copy of order dated 02.04.2024.
3. | ANNEXURE A-02
True copy of CTO dated 23.03.2024.
4. | ANNEXURE A-03
True copy of consent to operate dated
23.03.2011 granted to  Project
Proponent.
5. | ANNEXURE A-04
True copy of Uttar Pradesh Brick Klins
( Siting Criteria and Establishment )
Rules, 2012 Dated 24.06.2012.
6. | ANNEXURE A-05

Photographs of the newly planted trees.
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7. | ANNEXURE A-06

Photograph of the newly constructed
Pukka Path.

Jes

SHARAD CHAUHAN

COUNSEL FOR R-04

CHAMBER NO. 203, M.C SETALWAD

CHAMBERS BLOCK, SUPREME COURT OF INDIA,
NEW DELHI-110001

8510052778

SHARADADVOCATE22@GMAIL.COM

THROUGH,

PLACE: NEW DELHI
DATED: 22.04.2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, SITTING AT NEW DELHI
ORIGINAL APPLICATION NO. 456 OF 2023

IN THE MATTER OF:

RAM RANG SHUKLA ...APPLICANT
VERSUS

STATE OF U.P AND ORS. ... RESPONDENTS

AND IN THE MATTER OF:

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT
NO. 04, PURSUANT TO THE ORDER DATED 02.04.2024
PASSED BY THIS HON’BLE TRIBUNAL.

1. It is submitted that the present Original Application was
listed for hearing on 02.04.2024 and after hearing the
matter at length the Hon’ble Tribunal has directed the
UPPCB to file an Additional Status report to bring on
record the Consent to Operate granted by UPPCB to
Respondent No. 04 and all other relevant documents
regarding compliance made by Respondent No. 04. and
further list the matter for hearing on 25.04.2024. A true
copy of order dated 02.04.2024 is annexed and marked
as ANNEXURE A-O1.

2. The UPPCB has granted a Consent to Operate under the
Air and Water act to the Project Proponent vide its CTO
dated 23.03.2024. A true copy of CTO dated 23.03.2024
is annéxed and marked as ANNEXURE A-02.

3. It is further submitted that the UPPCB has initially
granted Consent to Establish to establish the Brick Klin
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of the Project Proponent vide its CTE dated 23.03.2011,
therefore it is very much evident that the Brick Klin of
the Project Proponent has been established prior to the
coming of Uttar Pradesh Brick Klins ( Siting Criteria and
Establishment ) Rules, 2012, which is for regulating the
siting criteria for the establishment of new Brick Kilns
in the State of Uttar Pradesh from the date of enforcing
of 2012 rules i.e 27.06.2012.

A true copy of Consent to Operate dated 23.03.2011
granted to project proponent is annexed and marked as
ANNEXURE A-03.

A true copy of Uttar Pradesh Brick Klins ( Siting Criteria
and Establishment ) Rules, 2012 dated 24.06.2012 is
annexed and marked as ANNEXURE A-04.

. In reply to question regarding the maintenance of green
belt in the Brick Klin of project proponent vide its reply
dated 27.02.2024 it is respectfully submitted that there
are already 20 trees with full growth are there in the
Brick Klin comprising 10 Shesham, Mahua, Neem,
Paakad, Peepal and Sagaun trees.

Further as per the clause no. 14 of the CTO
dated 23.04.2024 that “Brick Kiln shall ensure adequate
plantation and green belt within its premises.” it is
submitted that in addition to the 20 full grown trees the
Project Proponent have planted 20 more plants of Neem
trees in the premises in order to meet the criteria of

CTO, to which water is given through water tankers.
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Photographs of the newly planted trees are annexed and
marked as ANNEXURE A-05.

5. It is further submitted that to curb the dust emission to
its maximum limit the Project Proponent has layed a 6
feet wide road made of brick in the premises in addition
to the already constructed Pakka road upto the loading
site of the Brick Klin. A photograph of the newly
constructed pukka path is annexed and marked as
ANNEXUREA-06.

6. Hence the present Additional Affidavit.

THROUGH, >
¢

SHARAD CHAUHAN
ADVOCATE
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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, SITTING AT NEW DELHI
ORIGINAL APPLICATION NO. 456 of 2023

IN THE MATTER OF :
RAM RANG SHUKLA ee....APPLICANT
VERSUS ~
STATE OF U.P & ORS. .......RESPONDENTS
AFFIDAVIT

I, Hamid Ali, aged about 54 years, S/o Salamat
Ullah, R/o 33, Rasoolpur, Wazirganj, Karda, Gonda, Utfar
Pradesh-271124, presently at Gonda, Uttar Pradesh do hereby

solemnly affirm and state as under:

1. That 1 am Respondent No. 04 in the above mct_@ﬁérie

drafted under my instructions and. the

andtconcct o the best:o fm : knowledg
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_«@}.\%,.

DEPONENT

VERIFICATION

I the above named deponent, do hereby verify that
the contents of the above affidavit are true and correct to
the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom.

Verified at Gonda, Uttar Pradesh on the 15th day of

April, 2024.
3 o .
-
DEPONENT
THROUGH, | |
SN SHARAD CHAUHAN.

ADVOCATE-ON-RECORD
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AvneEvyRE-AL

Item No.8 - Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(Through Physical Hearing with Hybrid VC Option)

Original Application No. 456/2023
Ram Rang Shukla Applicant
Versus
State of U.P. & Ors. Respondents
Date of hearing: 02.04.2024
CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER
Applicant: None for the applicant.
Respondents: Mr. Pradeep Misra Advocate for Respondent no.3-
UPPCB. (Through VC)
Mr. Sharad Chauhan Advocate for Respondent No. 4-

Project Proponent
Application is registered based on a letter petition received by Post

ORDER

1. Learned Counsel for respondent no. 4- Project Proponent has
submitted that respondent no. 4-Project Proponent was granted CTO on

23.03.2024.

2. However, copy of the CTO granted by UPPCB to the Project

Proponent has not been filed before this Tribunal by either of them.

3. Respondent no. 3-UPPCB is directed to file additional status report

alongwith copies of CTO dated 23.03.2024 and all relevant documents

regarding compliance made by respondent no. 4 for grant of CTO.

4. In its additional status report UPPCB shall specifically mention as

to whether respondent no. 4- Project Proponent meets the siting criteria
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O.A. No. 456/2023 Ram Rang Shukla Vs. State of U.P. & Ors.

framed wunder the Uttar Pradesh Brick Kilns (Siting Criteria for

Establishment) Rules, 2012.

S. Additional status report addressing siting criteria and compliance
status regarding compliance with consent conditions be filed by UPPCB
with copies of all relevant documents by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF
and not in the form of Image PDF at least one week before the date

hereby fixed.
6. List for further consideration on 25.04.2024.

7. In the meanwhile District Magistrate, Gonda, Uttar Pradesh and
Superintendent of Police, Gonda, Uttar Pradesh are directed to ensure
that respondent no. 4 brick kiln does not operate till further orders to the

contrary.

8. A copy of this order be forwarded to the District Magistrate, Gonda,
Uttar Pradesh and Superintendent of Police, Gonda, Uttar Pradesh by e-

mail for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

April 02nd 2024
AG
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A E XU RE-AR,

s

UPPCB

W Uttar Pradesh Pollution Control Board
-9‘%?%& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
204789/UPPCB/Faizabad(UPPCBRO)/CTO/both/GONDA/2024 . Date: 23/03/2024
To, '
M/s
C HENT BHATTA UDYOG
VILL- BANDHWA, WAZIRGANJ, TARABGANJ, DISTRICT- Application Id-
GONDA,GONDA,271124 25187984

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollutiop}
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to C H ENT BHATTA UDYOG located at VILL- BANDHWA, WAZIRGANJ,
TARABGANJ, DISTRICT- GONDA,GONDA,271124. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA C H ENT BHATTA UDYOG granted for the period from 23/03/2024 to 31/07/2026 and
valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Red Bricks 20000 20000 Numbers/Day
Bricks Per Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

}
!

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time [ Time | Time | Time | Time

75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
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8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal acti
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary. ‘

Specific Conditions:-

On the basis of observations made in Inspection report of M/s C H ENT BHATTA UDYOG, VILL-

BANDHWA, WAZIRGANJ, TARABGANIJ, DISTRICT- GONDA Recommended for grant of conditional

consent (Air) for upto period of dated 31.07.2026 with following special conditions:-

1- Brick Kiln shall obtain prior approval before making any modification in product/process/fuel/plant
machinery, failing which CTO would be deemed void.

2- Brick Kiln shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and

safeguard of environment from time to time.

3- Brick kiln shall not use hazardous waste like spent organic solvent, oily residue, pet coke, filter press cake,
and other wastes like plastic, rubber, leather cutting etc. shall not be used as fuel.

4- The brick kiln should install Lightening Arrestor as per norms or any other standard design for brick kiln
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to avoid the damage of stack caused due to lightening attack/life.

5- Compliance report of this consent order must be sent to this office within two months.

6- Ash content should be used for low lying filling in a scientific manner.

7- The brick kiln should regularly operate and maintain Air Pollution Control System (APCS) so that it meet
stipulated emission standard.

8- Stack Emission monitoring test report shall be submit duly monitored by Environment (Protection) Act,
1986 approved laboratory/NABL laboratory by the brick kiln and submit monitoring report to the Board
within two months.

9- The Brick Kiln on conversion of natural draft to induced draft Brick Kilns (with rectangular kiln shape
and zig-zag brick setting) before next Bhattha seasion and compliance report must be sent to this office
within two months.

10- The Brick Kiln shall pave the earthen road around kiln for movement of vehicles with bricks to minimize
the fugitive dust emissions from the Brick Kiln operation.

11- The Brick Kiln fine dust should not be accumulated all around the Brick Kiln.

12- Brick Kiln is directed to use minimum 20% Bio briquettes as a fuel with coal.

13- Brick kiln shall submit audited Balance Sheet of the previous financial year to assess the CTO fees. If
any fee is balance, then it shall be paid to the Board.

14- Brick Kiln shall ensure adequate plantation and green belt within its premises.

15- The Board has rights to revoke the issued consent if industry found in non compliance of the conditions
during sudden inspections.

16- Domestic waste water shall be discharged through Septic tank followed by Soak Pit.

17- Brick Kiln shall construct sufficient nos. of Toilets to prevent open defecation.

18- Brick Kiln shall abide by directions given by Hon'ble High Court under consideration writ no. 2625(MB)
of 2008for protection fruit belt area and safeguard of environment from time to time.

19- In the event of public complaint related to air pollution against brick-kiln and confirmation of it, Issued
with the permission of competent authority . For and on behalf of U.P. Pollution Control Board . Regional
Officer legal action will be taken after revoke the consent air order.

20- Ministry of Environment, Forest and Climate Change Govt. of India has notified vide letter no.
Sa.Ka.Ni. 143(A) dated 22.02.2022 to convert Ent Bhattha technology into Zig-Zag/ Vertical shaft within
10.0 Km. radius of the cities covered under Non-Attainment Cities (NAC) within one year and 02 years {
other cities with PNG as fuel. You are directed to converted the Ent Bhatta into Zig-Zag/ Vertical sha..
before 22.02.2024, otherwise the CTO shell be revoked.

21- The brick kiln shall comply the direction of Additional Registrar Supreme Court vide letter
37408/SC/PIL(E)/2018, Dated 24/09/2018 and whatever order will be passed by Hon’ble Supreme Court,
Brick Kiln shall abide with the direction of the order. '

22- This consent is valid for operation VILL- BANDHWA, WAZIRGANJ, TARABGANJ, DISTRICT-
GONDA for which the applicant has requested. The requested letter has been uploaded in the note history of
the online file.

23- As per Board order ref. No. G41595/AS Camp(35)/91-2023 Dated- 12.09.2023 unit shall submit Bank

Guarantee on prescribe format of Rs. 02 Lakh within 15 days, otherwise granted CTO may be revoked.
| Dr. Triloki Pigitally signed

by Dr. Triloki
Nath Nath Singh
) . te; 2024,03.23
Smg-hgwnaoﬁea;;m-so-

Copy to:

C.E.O. (C-6) U.P. Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow.




" SIS ATRET 5T a9

]

153

Dr. TrllOkI Digitally signed

by Dr. Triloki
Nath Nath Singh
. j01aiPeERdes03-23
Si 18:10:08 +05'30'
L 9 LiFE - waiawer % g sfiaw =it ,
BT {Lifestyle For Environment ) Llfstyle for

Environment

TEoEAT — S9THET # S TR F TaoaT 5 TIAT qiHT TG GArard F

e o -Uehel SUHNT ATRET IeqIE S Y, qeA<y, TH=, T2, $Uxasy anfe &7 U 7 g 0
T AR TAFEqT NG FOTST/TAT F q9 I 4T Fed<t ] GrAiwsar af 7 |

el STLNT WATTREH IeqTE F TANT T Uh T TTIREF o7 & aoiTd I B Ao BT ITART FLA 7IH
¥ 375 MTorm o 319 (TR F9L FT IS T914T ST 95T §

TR S TeT (Ao ShIATHY) T g T HEiaaT a9 2030 9% FNT 14 1@ FUS 14 H
AR a9 Ieaw < AT § | A /e A & qF 9, T Rl o darg v gl L2

ATARY SO / SOl SaTE Fr Fok S & T | T SO (eTor g 59 iR € -
vz GargHes A1 ¥ | wridepd S-SarsiEe T § aqaanh wwfies / PeiRs SR s A wm
0.75 fafraw o o $raX T qrser BT o OeRaT § U e & fww oafeseia goase &
AT ST GHAT §

TEE T TG - G T Iy Areqd F TR B Araeqsar € - a5 | 7 STRe w9 9 ?
T g & Torg St SromT THE HY, A¥ET GET BT A7 B GF & T H ST BT AT H AAAT
TSI Tiagd 9% o= it

] T T F Y R S AU T et He. ST IFHT SATRHIHA FL

IR AT GTer Gy 0 g YO et Tasheey afthd ot St deumslt i wgrear & a9 S
ST o o TS ST Gl § | TS AT e /@ Gl R (F FR) w9 ¥ 15
AT T WIS &l A g F F=TT ST G5l §

AT T - STLTH 7 AT AT SUF § THT BT @O F7 30 - 40% 7o F R S avatt ) O
IEIRT § 7 2 9L 791 0 9% @ |4 9 fefera sfiex wr a=man v g §

2R TTEe/AeT WITAAT IF YR & S99 sw w4y § 22.5 fafermm kWh 5 et it e 8
BET -

TG 99 F €I 9 CFL &7 S9aT fasrell &t @ae F wwme &l @ § | ST § 7 g9 W
Tororel) ool &t dw B | TeR W RRa SUaRu & ST S Trafiwar €

mmmaﬂﬂwﬁmﬁﬁﬁhmﬁammw gafater g S aataTr &

IS ECIE IR




;] 54 ANNEXIREAD
B T G ¢ 0¥R0T-RY99
Regnonal Offuce Telefax :05278-225411

UTTAR PRADESH POLLUTION CONTROL BOARD

FAIZABAD —
Ref. NO...cocvcvcrinnnd R ‘&63./ N\Oo/ Dol Dated...l.?:.r.?::.]..} ............
rar A, _
Jo0 Nea. s gesT 39,
IS WoEdl, WSS, SN,
Glelde SNusT
forwer-  graTafa Teor UF o wive o |
B2,

waar Sudad fwes ga gus Al eim Rlpd @ aied arsor o, ford

ST EH 3 FCSPESST Jee SNeT AT ¢, I weEdl, WALE Mo, Taae oS
3 0000 B¢ /e A A & Scge @@ q¥ (o ) Rewar Reer goa e o
2UTTET Bg JeTaRd WO T feer uftme wifea Teter fhar wrar w |

-

3-

¥-

T R ORaitd agier TR & RISt Sargs g Ux Bl o fiher widem gd
g R &g A% % Yot SreTaRy TIENOT OF TTca Rear e giféron drem |
mmmamfmm@mmaummm|

1T ZTAT T, SEIoTE o fsamor AMrewm Sw/AAwlie d B fner S

T T FRI03s TiS@mee Y8y & Scaidlel foREOT Bg Tao o wHo fermor
OifieTet & 3 3 Sow TU RE & Jey eltier Jouw ol R Ies UIRIH
T A qh B A o |

\ﬁm%mwmm%mﬁmﬁmﬁmﬁr%aﬁm '

‘ mﬁ%?rﬁrwoﬁrowowaﬂwwoﬁam/woﬁm S, FAmad |

T AT Sihad e TS aEe to Peidiiey am FE o, m@rﬁtﬁ@
wﬁaaoﬁmﬁg%awmmﬁﬁﬁtﬂ%w%—mmmﬁ
o Tiferer foven o |
oI AT W TR W SRE 07T BaS0E Wiad @ Udier o fher o |

| T B R

5 8/2/46, Rekabgan], Faizabad-224 001 © ©/R/%%, RPTEEIS], Hoare-38



%0-

K-

R-

®-

-

-

155

T R FeS B SHUA (a6 U gy T Ux WS a1 o waler ol uidrenst
e oY, Ry wgha sae fisor vd adfeuarienier Aeiked B #d)

T FET SES @ AR AW SO O @l ifders fhen o, ot semer @r gedier
Gifora BRT & foaamor 3 asad s AdD |

g T hIAEeT Bl o SWd ade e 3 g [hal o9, ol e o
aragrer foifa ar 3 |

IT FAT S @ JEEe s T Ther o 6 ulxdrir oig F ugwotmm@l
TlXenerat o 9T E AGTdI & Igad Te D |

T FET SAGsl ol W Gd giefoerel o godela WiE A B TICa @I
S|

T FFT B F&S B @TTan Fem g dH oNRs AIRel @ gigamd fher oden
Ten foren Ul @ U eiaRieal o Ofd To AIE 9 FaT widierd o URia o
S |

ST FET Tols VRT aNieihdRisl & afRfer of gnor ug Toregigauy- ardia foga =iy
& aram @ gder 2 fEtor o fear order |

93 H AT TA IfTicial A ScUoo oiaT 1RGN UIta Biot ax 3ardh gie fadr
ot o 22N 3 IE T xad: Torgaa B onon |

U5 Fenafed SN¥RT el USZl &g ol el & e folen ulwg o onEs ongel &
oradra sied o samden S Gior o giaRen 9 S Sigdied el o)

quen e oy foh 3uAaa gt F N el I 2R o gifdmaor hdr oar o
T2n 3 I genafcd WAToT UF forgad @w fear Sider | |
TaErT
’@TQG\\\
( Eror@rer )
AT STy



156
ANNE XREAA

Uttar Pradesh Sashan,
Paryavarn Anubhag.

In pursuance of the provisions of the clause(3) of article 348 of the constitution, the Governor is
pleased to order the publication of the following English translation of notification no. 921/55-
i;kZ2/12-94%i;kZ¥4-11, dated June 27,2012

NO. 921/55-i;kZ/12-94%i;k2%-11
Dated Lucknow,June 27, 2012

In exercise of the powers under sub section (1) of section 54 read with clause (z) of sub
section (2) of the said section and sub section (1) of section 21 of the Air {Prevention And Control of
Pollution) Act,1981 (Act no.14 of 1981 ) the Governor, after consultation with Uttar Pradesh
Pollution Control Board and after considering the objections and suggestions received from
concerned person, is pleased to make the following rules with a view to regulating the siting criteria
for the establishment of new brick kilns in the State of Uttar Pradesh:-

THE UTTAR PRADESH BRICK KILNS(SITING CRITERIA FOR ESTABLISHMENT )

RULES,2012
Short title and 1. (1) These rules may be called the Uttar Pradesh Brick kilns
commencement (Siting Criteria For Establishment ) Rules,2012

2) They shall come into force with effect from the date of
their publication in the Gazette. '

Subject to provisions of the Uttar Pradesh Promotion and
Protection of Fruit Trees (Regulation of Harmful
. Establishment and Housing Scheme Act, 1985 (U.P.Act
area/population/sen o . .
sitive area/mango or No. 18 of 1985, a brick kiln shall not be established which
fruit orchard. does not fulfil the following conditions:-

Distance from 2.
residential

(i)  a brick kiln shall not be established with in a distance of
5.0 kilometers form the area of a Municipal Council or
Municipal Corporation. Subject to the above restrictions a
brick kiln shall be established at least 500 meters away
from residential area having minimum population of 100-
150 persons or 20 houses either kachha or pucca houses
1.0 kilometer from a residential area having population
more than 150 persons or more than 20 houses whether
kachha or pucca;

(i)  a brick kiln shall not be established at a place within the
distance of 10. Kilometer from registered hospital, school
public building, religious places or a place from where
flammable substances are stored; a brick kiln shall not
established within a radius of 5.0 kilometers in notified
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(iii)

(iv)

(v)

(vi)

(vii)
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sensitive areas of a zoo, wild life sanctuaries, historic
monuments, museum and the like:

Provided that in case of Taj Trapezium zone
are(T.T.Z.) the directions/guidelines given by the Supreme
court form time to time, shall apply;

a brick kiln shall not be established within a distance 200
meters from the sides of the railway tracks;

a brick kiln shall not be established within a distance of
300 meters from both sides of the National and State
Highways;

a brick kiln shall not be established within a distance of
100 meters from both sides of a main district road /public
works department roads;

a brick kiln shall not be established within 800 meters
from a brick kiln already established;

a brick kiln should not be allowed to install in the ‘Buffer
zone’ of a notified fruit belt area as defined in ‘The Uttar
Pradesh  Promotion and Protection of Fruit
Trees(Regulation of Harmful Establishments and Housing
Schemes) Act, 1985’ and the restriction made by
competent authority concerned or decision of court on
case to case basis, if any.

Distance from sides of mango orchard/Mixed fruits
(mango and other) orchard (having at least 100 fruiting
trees) joint nursery from brick kiln shall not be less than
800 meters in each direction. The mentioned distances
are applicable irrespective of the variety/type of fruit area
individually or collectively should not be less than 2.5
acre.

Distance will be measured form the chimney of the
brick kiln to the first/ nearest row of the tree of
mango/fruit orchard towards the kiln.

No license in respect of firing of brick kiln or for mining
lease shall be granted by the Zila Panchayat/concerned
district administration until and unless a valid pervious
consent (NOC) is obtained by the owner of the brick kiln,
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6.(1)

(2)

(3)
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issued by the State Board.

The emission standards and Pollution Control System
including height of Chimney for Brick Kilns as notified by
Ministry of Environment and Forest (MOEF) Government
of India vide serial no. 74 of schedule | in notification no.
GSR 543 (E) dated 22" July,2009 shall be applicable in
case of Brick Kiln, issued under the Environment
(Protection) rules,1986.

The following materials may be used in Brick Kiln
established under these Rules:-

(a) Local agro industrial waste residue to replace coal
as internal fuel such as cotton stalk, mustard stalk
etc;

(b) Non hazardous waste such as stone dust, rice husk
ash, red mud etc. may be mixed with top soil;

(c) Fly ash in brick moulding in compliance with the
notification issued under the Environment
(Protection) Act,1986 as applicable;

Provided that the spent organic, solvent, oily
residue, pet coke, filter press cake(hazardous
waste) and other waste such as plastic rubber,
leather shall not be used as fuel in the brick Kiln.

Multi layer and multi storey green belt of 10 meters width
shall be constructed along the periphery of brick kiln
leaving two 10 meters wide gaps in the boundary for
entry and exit of material and vehicles. A wall of 3 meters
height shall be constructed on the sides where land is not
available for green belt development to prevent fugitive
dust emission. For installation of brick Kiln with green belt
development, the minimum area required is 2.0 acre.

Lighting arrestor as per the PWD norms or any other
standard desing shall be installed for brick Kiln to avoid
the damage to stacks/chimney caused due to lighting
attack.

In Brick Kiln besides the above Good House keeping
practices including disposal of coal, ash, provision of
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double wall around the Kiln, proper layout Brick lining of
passage use of properly grades coal, proper firing
practices, protection from noise pollution and other
measures should be followed by all Brick Kiln Owners.

While digging the earth for making bricks in the area ear
marked for the same, the straight cutting of earth should
be avoided; instead the cutting should be done in a
slanted manner in the proportion of 1:3, so that there
should be minimum soil erosion of the agricultural land.

A person who want to operate a brick Kiln shall make an
application with requisite fee separately to the State
Board by furnishing mining lease from district
administration, permission for firing from Zila
Panchayat/Zila Parishad and no objection
certificate/License as the case may be from the
Horticulture Department, under the Uttar Pradesh
Air(Prevention and Control of Pollution) Rules,1983,and
the Uttar Pradesh Water (Consent for discharge of
sewage and Trade Effluent) Rules,1981, for the
permission for the operation of the brick Kiln. On receipt
of such application the State Board may reject such
permission after necessary enquiry as prescribed under
the aforesaid Rules.

Provided that a brick Kiln which was
established/operate previously but not being operative in
the last season, want to operate or change the
name/ownership and have valid consent under the Air
(Prevention and Control of Pollution) Act, 1981 and the
Water (Prevention and Control of Pollution) Act, 1974
may operate the same if it informs in writing to the State
Board but shall be bound to comply with all the
conditions subject to which consent was granted.
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